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IbNJHE CEIcTRAL ADMINISTRATIVE TRIBUNAL HYDERA2aD BENCH AT HYDE PABAD 

- 	 O.A.NO. G2 /93 	. 

Between: 
	 Date of Order: 6/7-93 

Divisional F.ai.lway M€nager, () 
South cetitrai. Railway, Secunderabad,. 

Perrnztncnt 'c Inc-rctor (con) 
S.C.Rly, Secunderabad. 
chieQ Signaj Enspector, 
Signal & Tel€:otmiunication tpartrnent, 
S.C.Rly, Secunderthad, 

applicants. 
p. 

and 

So&ic*k 
Presiding Officer, Labour Court, 
Narayanaguda,, A .P.Hyderabad; 

Respotidents. 

F•r the hpplicantsL Mr.N.1:.Devraj, SC for Plys. 

For the Respondents: 	 . * 

CDR.Ms 
THE HONT  J3LE MR • JUSTICE V. NEELALiU FAQ vicE CHAIRMAN 

AND 
THE HOIVBLE MR.P.T.TIRUVENGAJI*J$ ; 

The Tribunal made the foll.'ing Orden- 

Adroit. The operation of the order dated 11-3--2 

in C.M.P.No. 	2_g i/skis suspended until further orders. 

Issue notice to the Respondents.. 	- 

Post the case on 6.9.93. 

"Pt Rf44cLRCT) 

To 
The Divisional Railway I'ianager (e.o) SC.Rly, ,Secunderabad. 
The Permanent ¶cay InSpector (Con) S.C.Rly. Secunderabad. 
The Chief Signal Inspector, Signal & TeleconmunicatiOn 
Department, à.C.Rly, Secunderabad. 

The Presiding Officer, Labour Court, Narayanaguda, Hyderabad. 
One copy to ?1r.N.R.Devraj, Sc for Rlys.. CAT.Hyd. 
One copy to Mx 
One spare copy. 
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TYPED BY 	 COMPARED BY 

CHECICD BY 	 APPROVED BY 

IN THE CEflTRAL ;.DMINISTRATIVE TEIBUNfl, 
1-JYDERABAD BEL'JC}j AT HYDERASAD 

THE HON'BLE NR.USTICE V.NEELADRI RAO 
- 	 VICE CHaIRMAN 

AID 

THE HON'BLE N/A.B.GORTY s MEMBER(AD) 

jND 
THE 	'BLE . T . CHAJIDR SEKHAR REDLY ( 

MEMEER(J) 
AND 

THE HON'SLE MR.P.T.TIRWENC,JD1JIj 3M(A) 

Dated 	 -1993 

0 RDER/JtJDeMgNTt 

C.A. No. 

in 

d.A.No. 
 

T.A.No_ 	 (w.p. 

Admitted and Interim directions 
issued 

Alt 

Di$p Sed of with directions. 

Dism ssed 	- 

• 	 DISITI ssed as withdrawn 

Dism ssed for default. 

Reje ted/ Ordered 

Noo erastocosts. 
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